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THE HiMAGNAI, PRADESN FOREqT PRODUCE (REGULATION OF 
TRADE) ACT, 1982 
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An Act make provisions for regulating in the public interest the trade of 
certain forest produce by creation of full State ccaatrol in soch trade. 

BE it enacteJ by the Legislative Assembly of Hinznchal Pradeslz jn the 
Thirty-third Year of ih,: Rep~~blblic of India, as follows;-- 

CHAPTER-I 

PRELIMINARY 

1.  Short title, extent and coemmmeancen~eaat.-u) This Act may be colicd 
the Himachal Pradesh Forest Produce (R.eg~laii on of Ts,o dl*) Act* 1982. 

(2) It extends to the whole or Himachal Prad~sh. 
,. 

(3) It shall be deemed to have'co~ne into forcc with affcct from t11e 
1st day ofOctober, 1981. ' 

2. Definitions.-(1) In this Ac , unlzss the context othersyise fequires, 

{a) "agent" means an agent appointed under section.3 ; 

(b) i 6 ~ ~ m ~ ~ i t t e e "  nlzitns an advisory co~nr~~i t  tee constiututcd llndcr 
sub-section (1) of section 6 ; 

\ 

(c) "divisi~n" m a n s  a territorial Forest Division as for the time 
being,constittrted or may be d:limitcd, from tim: to t;mz, by 
special or general order of the State Governnzcnt ; 

(CE) "forest produce" means trees of any of thc species stacding, fel 
led or otherwise fashioned, specified in the Schedule annexed 
to this Act and any other produce declared as such by the State 
Government from time to tinx by a notificzrion publislzecl jn the 
Official Gazette : 

(e) "ownex" m:ak any parson other than the State Government 
autl1orisl;d by virtue of swlzer~hip ofland as per entries in reve- 
nue records prcpared under the Rimachal Pradcsh I and Retc- 
nuc Act, 1954 (6 of 1954) or by any other authority of" Inw to 
own or to have in his pnsscssion the forest produce ; 

(f) "purchase" with all its grammatical variations a~ ld  cognate ex- 
pressions means the acquisition of forest prcduce for cash or 
deferred payment ol for other valuable consideration , 

Explanation.-Purchase of forest producc on instalmnent systenz of . 
psyin:nt shsI1, notwithstanding thzt the sAlzr retains a t i ~ l c  toforcst 
produce as security for payment of the purchase nzoncy, be d'eemed to be a 
purcllase ; aild 

( g )  "salc" witgall its gvammalicai variations and cogaale exprensio~p 
in~:ans any tran~fer of forcst produce by one person to another 
for cash or for deFerr:d paymeat or for o t h ~ r  ~ ~ l u a b l e  ~l)nsi' 
&:ration and includzs a transfer of' f o r ~  produc: on hirc-piir- 
chase or other sy,tern of payment by instalment. 8 



(2) All otllcr lvords a d  ;xpr;ssion us(d herein , brrt not deilncd in the 
Act, shall have the  minanlng; assignad to t h m  in rh:: Indian Forest Act, 
1927 (16 of 192'7) as appli~d to t$is Stat;. 

- < 

CBAI~I rli-11: 

REGULATION OF THE TRADE Of; FOREST PRODUCE 
' a  

3.' Appoirrtmenrt of agent% TIT : State Cavernli~xnl :nay, for th:: purchase 
o& alld trail. 3, foreat ~roduc: ola i i 5  l.r:half, appoint one or morz a 3 m s  
in respect of diff;,rent divit.;n.ts for all or aily ~pcified for:sr. prdduce err sncl! 
terms and as Jj7:lJt b.' la d by the C~uvernrnenl from Cirne to time. 

4. ResZrictiorr on sale, purchase and traas]~o~aazlon,---8n r 11: Comzmcn- 
cement nfrbis Act, - 

jfij no o w n ~ r  of forzst prod-~cz shall :fTtol sale of :my furlsf prod~icc 
I 

to a psssin other than iht: State Ciuiernmcnt or th.: n p n t  ap- 
pointed under szction 3; 

qb) no pefson other tI13n thd State Govemm:nt rhrougli its authorl- 
scd offaccr or agctri :ql,intc,.d undcr ceciion 3 rhall parchas: 
forest produc: from any owner; aizd - 

'. 
(,,) no p:rson shall trarl3port forest produc: to sny placs within 

or o:~iq:d: the division without permit issued in that bchali' by 
such authority, in such manncr and subject to such t e r m s ~ a ~ d  
conditions as are prcscribtd under sections 41 and 42 of thc 
Indian Fasest Act, 1927 (16 * of J 927) and th: rules made t l~ari-  
under by thz S tak  Government, 

5 .  State Gauarnnatnt to purchase all forest produce offered for sale.--- 
(') Subject to llie prorision; of section 8, tl?: State Government through its 
autllorised officer or ageni sppainted under. section 3 shall purchase at the 
p jc: fi:;?d under section 7 ail forest produci offered for stile by the ovaler 
during th: norm21 hoilrs of businl;$s at such places or pren~ises as may be 
'jp~:cifi:d. by iIzc Stat: Governn~. n t  t1iroug:z its autl~nriwd o%ccr or i t s  figernlr. ' 

(2) Kotwithstanding anycliing colttajnrd in1 sub-sec;lion (I), .wilere the 
c.ficer-jn-cI~ar~$~: o f  tiz: clivision has reason. to believe that any forest produce 
ofi;3rcd for saic bl:longs to Ihc Stare Goven~rnent, c~clz Forest produce may 
.be rippropriated wltlzout p&y~~lcnt of price . 

6. Con9litukion of Advisory Con1ami~tee.-(1) The State Governi11:ni 
sll%~El fro:n t.iln: to tirn:, corrjtitulc fo; each division in which forest produck: 
is ~TORIIZ  or f~?uad,  &a Advisory Committee which sl~all consist of not morc 
t l~nn 5 lnemberc nonzinnted by thz Stat: Crov:riunent. 

(2) The ~ d v i ; b r ~  Cornmitt-e For each such division shall advise the 
Siatr: Gavernm:nl in tht? m?,ttcr of fixstion from time to time of a fair and 
rGnso,~abl,: pricc at whiclt FJ *:st p ro i l~cz  o%:~ed ibr sale may be purcltased ' 

by ui 0-1 b:h~!f of ihg; Slate Gw;r 1 n:n! in that division and also on such. 
other ~ a ~ t l ~ t s  '1, 1 7 1 % ~  1): rct'err:tl, to ir, by the Si.a+s Gowrfmrl:nt. 

i 
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(3) The blr.,iness of 1.1% Committee sl~all be conducted in such rnamer 
as ntay b.: prescribed. 

7. Governancat fix p r i e  in consnltation,mith the committee.-The 
Scat: Govl~rnnr~nt shllll after consultation with the cornmitee; conqtitt~ted 
under sk:ction 6,  fix the ptice at which forest prodilce shall be purchased-at 
various place; by it or by any of its auihorised officers or agent from th;; owner 
of the forzst produw and shall publish the same in the Official Gazztte or 
in suck otltzr mlnnsr as may bc prescribzd. - 'Th: pricc EU fixcd sh4l remain 
in force upto thc end of 6ach finizncial year and shall not bz altered dyring 
that financial year : 

Provid:d that if tb: c;o.n~n.ll;ttee bi ls  $0 teader ddv;o; by the 15th of 
PebruLary ~ e c ~ d i n g  t h: financial year, the State Ciovernm,:nt may j.rmcred 
to fix the prim without consullation of tlre committee : 

Provid~d furiher that the St&: Government througil its authorised 
officer or agsnt may purchare the forest produce iila the ~ ~ s t i t u t i o f l  of the . 
Committess at a price ~nutu.zlly agreod upon between th: partics to th: 
sale. 

i 

8. State Government or ageat tb purchase forest produce as per pro- 
gramme.-(1) Tllz authorised officer or an agent shall purchns*: from tEe , 
owner the forcst produo: o&red for sale according to the fzllin'g programme, 
as may lx formulated under Ih: Himacl~al Pradcch Land Preservation Act, 
1978 (28 of 1978 j at the pricz fixed under section 7.  . 

(2) The State Government through its authorised officsr or the agent 
may mnke rucb. advances of money on such terms and coditions as may be 
prescribed to the ocmdrj wl~ose forest produc: i5  covered by the felling 

- .  programmi: under t tie Himachal Pradels 11 Land Pres ervation Act, 1978 
(28 of 1978). 

9, Disposal of forest produce.-Forest produce purchased by the *. 

State ~ir~erztms-nt through Its authorised officd or agent shall be sold or 
otlt(;rwisc disposed of in such manner as the Statt: Government may direct. 

10, Delegation of powers.-The State Govcrnme~~t may, by special 
or general order, ddegate any of its powers or functions under this Act or 
th: rules madc thareundcr, except the power to maka rules un&:r section 17, 
to any "occr not balow thc: rank of the Assistant Conservator of Forets, 
who shall exercise or perform the Bame, subject to such conditions and fl 

restrictions, if any, as tlt: Stat: Gomnment may spec if^ in the order. 

11. Powers sf entry, search, seizure ete.--(I) Any Forest ORicer not 
below the rank of the Farzst Rangr or any Police Officer not below the 
raak OF Sub-inspector or any oll~:r parson authol;is:d by the State Govern- 
w n t  in thi9 bzharf may, with a view to securing compliance with the provi- 
sions of this Act or the rules made thereunder or to satiqfying himself that 
the said provisions hav,: heen complied with,- 

(i) stop ail$ scarell any parson, boat, vshicle or receptacle user1 
or illtended to b: wed fol the transport of forel;t produc;; 

[ii) :nr er &Ipd ~earch any place ; and 
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% ( i i i j  seizc the forcsi produce in respect of-which he sus-peers that any 
provisioil of this Act or the ruics made rhereuads has b-en, is , 
b;ng,  or.bs ahout to be contrbv:n,d along with receptacle containing . 

%. such ~ ~ O ~ L I Q ,  a$ well the animal<, vehicles or boats u ~ e d  in carrying 
silch produce. 

(2) The prov;s'onS of sectio~l 100 of ih: Code of Cfiminal ~ i c c d u r c ,  
1973 (2 of 1974) relating to search and seizurc shall, so ffa ra-, may ha, applylo 
cearchcs a ~ d  seizure.? under this section. 

12, Penalty.-Any psson contra.iycning any of the p:ovisions or this 
Act or the rules made thereuc&sr- 

(a) shall be punishable with i~nprisonment which may extexd to o m  - 
y,;,ar or with fmr which may extcrld to five theusand rupees or 
w~ch both. ; and 

(b) the f o ~ s t  produce in respect of which such contravention has 
Ixelz nzade sha!! be forfeited to the-Government , 

I@. Attempts and ahetmcnit.--Any person who attempts to contravene 
or abets the contravention ol m y  provisiori of this Act or the rules made 
tlxraunder shall be deerncd io have contravened such provision. 

14. Cognizance of offences.-No Court shall take co@~izance of ,my 
off'encl: puiiishabl: under this Act except on a report in writing of the facts 
oonsiituting such offence made by many Forzst Officer not below the rank of 
the Divisional Forost Officer or any other officer as may be authorised by the 
State Government in this bclzalf. 

15. Coulp~unding of oBeences.--(I) The Statt Goveri~inerit m y ,  by 
,notification, empower c7 Forest Officer not inferior in rank to that of a. 
Divisiona!ro- 1 est Office;-- 

(cr) lo ackpt from any person against whom a reasonabls suspicion ' 

6. 

exists that he had committcd an offence puizisliable tmder this 
Act, a sum of n1on:y by way of con~pensa' io~i in lieu of prosccu- 
tion for the offence which such person is suspected to- have' 
cumnlittcd ; and 

* 
jb) wl1,n any property other than forcst produce has been scizcd 

as lial~lc to confiscation, to release the same on payment of the 
a 

value thca.of as may be dete~mined by such officer. 

(2) On the payment of suck compcnsatlon or such valuc, or both, as 
the Gail: rnay be, to such officx, th: ;usp.ctcd pl;rjon shall be discharged, the 
propcriy, if any, seized shall br rAensd, and no finrthzr proceedings shall be . 
taken ageinst such pzrron or property. 

(3) The sum of money acc&ptcd as compcncintjon under clausc(a).of sub- 
section (I) shall in no case be kss than rupees fivz hundred and excecd ruRes . 

t u7a t l~otmsand . 
(4) No caw hherdirnder shall bo wr~~,pounded by any authority compc- 

tent to cou:muad watliuu; p;oviding for the fOrieidur+: of tho forest prodilce 
involved in the .,?id case to mh: Crovcrnm:nt. 
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, , 16. Savings in respect of acts in good faith.-(1) No s'uit, prosec~~tion 
, or stherlegal proceediags shaliiie against any person for anything which is 
- in good faith doric or intended to b: so donc in pursuance of this ,Act QX 

the ruls s made thereunder. 
T 

(2) No . 4 t  or othm legal proceedings shall Ile against 'the Starc Go- 
vernlnl:nt for any dam322 caused or likciy to bc catilis. d or any injury buffered 
or likely to be sl;lff~r:d by virtue ofthe ppr~visions of this Act or by anything 
which Is In good faith done or intended to be so don:: in pursuance of this 
Act r )r  the rules mads tl~ercmder. 

17. Powers to make rules.-(1) The Stak G~?~*:! .I~II~cxI~ way. subject 
"r the condition of p:cviolis publication, r~mk: r111.:~ 0: issu* directions to 
carry out the provisions of this Act, 

* 
( 2 )  In p.l.:;cu!ap, and without p;ejudicz to thz gcutrality of thr Ibre- * 

~ ) : n 2  .W'a.r, sdcil rulcs may provtd,: for ail or any of the f'olio~vvY;ng 
matters. nalmly :-- 

(fl) d)e terms, and ~ o n d i i ; o ~ ~ s  and the proc;dure for appointn~cnt 
of agcnts undcr section 3 ; 

(b) the manner bf the concluct oC 6~1qini:ss of thc Astv:eo,*y 
Cornmitee undcr section 6(3) ; 

( c )  the puhlicatio~l of the prici: list of t h c  fi~rcst prod~~c:  u1~dc.r 
section 7 : 

(a') t11~ tern15 and covlditiolls governing ~ h c  r3~ytncili.s of actvanccs 
under section 8(2); 

(e) the manner in which the fo,,est prod~ice ,ball be disposed a)f 
lmdh:r section 9 : 

if') 141 : t x a s  aj.ict cond rtio~zs sub,ject to wlticji 'md the m a i ~ a : ~  iia 
which, the p :rmit may be granted :t~~dt:s section 19(1) ; md 

(IJ) any oth:r matter which is to be.clr rnay bs prcscribcd. 

(3) Every rule mad: under this -Act shall b: laid, as soon as may bs 
3f,sr 1% nzsd,:, b;fo?.: th- T;gislative Assembly wl~ilo i t  is in session for a 
total pi:r;od of not less tlzan I, n days, ~7hicl1 may bc comprised in one: scss io11 
or ill two 0; mar: S L I C C : ~ S ~ V ~  $essio?aq, alld :f before tht expiry of the sesrion 
ir rrbich it i~ st) laid or :hc sessior19 aforecaid, the Ai#cmbly makirs any mudi- 
. fication in th: rille 43: d1:cid:r thal the rule sho13'd not be made, thr rille sllail 

thr7rcaqer haw cff-ct only in such modified fo ,m or bc nf no cffcct, as the 
C ~ S C  inay br, 50, bowevlr, that ;tli]r such modifica don or ansiulment shall 
be W ~ ~ ~ I O U I  prcjcdice t o  t hc vsl;diiy of a~ything pr~viotrsly do11r under the t 
rule. 

118. Pmer to add or exclude ally forest pradu* from the operrrtion of 
tAeAct.---Fl~c Stac: Gover.njlienf may, by notification, Tram tjmc to limc, rdcf 
or exclddc any vpecies of forest prodncc ~overcd by this Act.  

19. , Transitory provision.- -(I) Natwitllstandit~g to th; 
t:o.alrdry coqiain d i n  icciio:~ 4, th: St?te Govcmmmt or its euthoriscd 
ofiixr m.2) . on ,uc i~  LC rrns snii condit r ~ ~ ~ q  and in :ilcb manno as beprescrlbed, 
perm;t any pcrson who had pdrciiased th:: .;xtractcd f s re~t  produce for the 
p u ~ p c s , ~  oC Arrth.:~ sale o i  hsd ratractt.d forest produce or had obtained thc 
ordc~s  of d-:n~arcntion and marking for its extraction bafore $he commence* 
mcnr of this AGI: to fV2ll, wnvcrt, traxzsport aad. sell auck fdrest proda~e to any 
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person other than the Stat2 Government. or an authorised officer or a g n t  and 
pernnit 9ny person other than the State Government or  its authorised officer 
or agent to purchase and transport the r;ame. The permission so accorded 
shall lapse afttr thc 30th November, 1982. 

(2) \%:re at any tim: before the co~mcncement c f this Act, ruzy 
person had entered into any contract for the sale of forest producc to any 
tradzr andobtaincd an advance from stlclz trad2t towards the price of the 
for~s t  produce aec2ptcd to be delivered to the tradsr under suclz eontract, 
then aotw;tlzstanding tIla,t by virtue of the provisions of section 4, suclx 
contract shall have become 'void on the cornencement of the Act, the eaid 
pzrsoa and trader may makc a joint application befoi.5 the Djvjsional Forest 
Officer or an ofliser authorisxl by him cr  the agent, in that behalf, giving 
particuiacs of such advance and thereupon the said officer, on bzing duly 
satisfied that the tr~.nsaction is genuine one, r n ~ y  direct the officcr of the 
State G0vernm:d or the agent to pay on behalf of the said person.to such 
tradcr a sum equivafcnt to thr said advttnce (less the amount already re-paid 
by th: said ,parson to such trader) without ally intsrcst or compzusati.on out 
of the prie due to  the said psrsoo for the forest produce sold under section 5, 
.tnd chs liability of tln: Srate Government or the agent to the said person and 
oS the said psrson to the trader shqll, to the extent of such payment, stand 
discharg:d and the said person s h l l  not bs liable to pay any intereft or com- 
p:n?ation 'n resptct of cucltadvance. Such claims shall lapse after the 30th 
November, 1982. 

20. Repeal and savings. --The Hi~~nsch:~l hadcsh k'orest Producz 
(Rzguiation of Trade) Ordinanc-:, 1981 (6 of 1983) is here by repealed : 

Provid9d that anything done or any aption take11 under the said Ordina~ce 
shall be deemed to ha:e been done or taken alder this Act, as if this Act 
had commenced on thc 1st October, 1981. 

SCHEDULE* 
[See section 2 (dl] 

1 Bird-cherry (Prunus cornata) 
2, Chi1 (Pinus roxburgil) 
3, Deodar (Ccdrus deodaia) 
4. Fir (Abies Pindrow') 
5 .  ,Horn bbt~rn (Khirkee) (Carpinus Spa.) 
6. Horse chzstnut (Aesculus indica) 
7.. Kaii (Pinus wallichiana) 
8. Maple (Acer: Spp.) C 

9. Sain ('Terminalia tementossl) 
10. Sal (Shorea robusta) 
1 1. Shisl~am (Ralbergia sisso) 
12. Spruce (Plcca sysmthialza) 
IS, -Walnut (f uglan rcgia)' 
L 4. Ash (Fraxinus Spp .) 

'[15. Khair (A cacia Catechu) 
16. .- ------ - --- X X XI 

-I-__ --*-------- 

1. i t em No. 15 taud 16 excluded franl the Schedule vide Not. No, Fts (A) 3-/lib-Part. 
dated 8-2-1991.pub!ished in R.H.P. Extra, dated 20-3-1991 p. 416 and itetn 15 re- 

added videNotiFication No. Hts. !F! 12-3C$Wart, d&d 30.4-91, published in R.EJ.13, 
dated 24-8-93, p. 1512. 






